IN THEL CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD

AT HYDERABAD

0.A.Ne.370 OF 1996. DATE OF ORDER:7-12-1993,

BETWEEN:

5,.Bhegeswara Rae, .. Applicanmt
anég

1. The Superimtemdeat ef Pest Cffices,
Maschilipatram Divisies,
- Machilipatmam, A.P.

2. The Directerate &f Pestal Services,
Vijayawada Regiem, 0O/® Pest Master
Gemsral, Vijavawada-520 002,

3, The Directer General,
Depsrtment of Pests, Dak Bhavanm,
Sarsad Marg, New Delhi-1.

.s ReSp@nda*tS

COUNSEL POR THE APPLICANT :: Mr.Krishma Devaa
COUNSEL FOR THE RESPONDENTS:: Mr,N.R.Devaraj
CORAM:
THE HON'BLE ORI R.RANGARAJAN, MEMHER (ADMN)

BND

THE HON'BLE SRI B.5,.JAT PARAMESHWAR,MEMBER (JUDL)

: ORDER ;

ORAL ORDER(AS PER HCN'BIE SRI B.3.JAT PARAMESHWAR|, MEMBER(J) )

Heard Mr.XKrishaa Dever, lesraed Coeumsel fer |[the
applicsmt and Mr.N.R.Devaraj, lesrmed Staading CTuhsml

fer ths Resperndents,
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2 The appliceat while werking as SPM,Chintagum
sub Office was issued with { @ mimer pemalty chay
‘dated:6-11-1995 alleging certein lrregularitises |

5,.8. Accsunrt Branch.

3. The applicsmrt submitted his sxplanatier datg

25-11-1995,

4 The Disciplimary Autherity i.e., Regpsadent
after cemsidering the explanatien effered by the

felt his explanatien wes net cenviaced awd heamce

tapalem

ge meme

n the

a:

Ne.l
applicant

impesed

the penalty ef withhelding Ouwe iecrememt fer & paried of

tws years without cumulative effect as amd whea ¢4

meat fmll dus., His Order Jdsted:4-12-1995 is at A

page.l4 te the OA.

5. Against the said Ordsr the applicemt submity

appeal dated:18-1-1996 te the Respendent Ne.2., ]

the lacre-

jnpexure Al

ad an

he meme-

rangun of appesl is at pages 19 te 23. The Respqadent Ne,2

by his Precesadiags dated:30-5-1996 has medified 4
of withhelding of eme imcremeat fer & peried ef 1
;ﬁﬁkh@ut cumulative effect te that ef withhelding

ment fer a peried ef ome year withsut cumulative

6. The applicent has filed this CA challenging
Orders passzd by the Disciplimary Autherity and ¢
Appellate Autherity en the greumdy that théra wa®
complaint agaipst the performence ¢f his duties,
preceedings were imitiated ea the basis ef the rs
mitted by ew2 Mr.Ball Shahi, whe was werking agfi

during the legve perizd of the applicamt, thaet he

submittad his explemetioa te the Chargememe, thai

)%

he peralty

W, years

P

or® IiRCre-

effect,

the

ihe

as public
that the
poert sub-
%;tmasﬁer

had

= the
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authoerities failed te cersider his explanstiem in grepar

perespective ard the Appmllats Authority had not

defipite decisien #5 te cemfirm er disagrsa with

given

the Disg-

ciplinary Autherity amd the Order paésmd by him is|net a

Speakieg Jrder,

7. The respeomdents have filed their reply stat
rhere waz as clbocumstances wsrramsting his exener

darlictisr ef duty ead the Appellate Autherity h

inlg that
afjien fer

aying gene

: in §ud
threugh the asppeal anrd recerds ef eviéZ£ee medified the

punishment ef withheldiang ef ene imcremeat ts on

that there sre me grsunds te laterfere with the

Ordars,

e|y=ar and

impugned

9. The spplicant while psarfermimg a2 Sub-Pestmastar, Chinta-

gurtapslem, had cemmitted certain irregulerities

38 detailed

in the Chsrgsmeme. It is his case thst me eae hid submitted

gny cermplairt sgaimst his perfermance ef duty arg that the

precesdings were imitiated emly at the imstance

Bali Shahi, whe had werked as leave substitute dhring his

legve peried. Further the respemdent-sutheritie
A

noticed the irregularities im rstaimingﬁPass pesiks of the

Dapsziters witheut givimg Acknewledgament Ferms

had net eetided the cach balance after clesure ¢gf the day.
In his =xplsnatien dated:25-11-1995 the applicsdt himself }

admibt that er certain dates the cash balance wis nst meted

ard nat fer the entire moath. fle has furthsr c
that the allegsd miscemduct 4id met attract the
of amny epecific rule bafere takiag receurss te !

the CCS(CCA) Rules, He made certain grievances

ad
Bali Shahi im makiag repert agaimst him which f%rmg the

bagie fer ismuing the chargemeome,.

Fule 3(lifof

%f cne Mr,.

r have

and alse

rntenrted

nrevisiens

sgainst
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10. After cemnsidering the pleadings and alss the O

ders

passed by the Disciplimary as well a3 Appellate Autherity,

we de met find smy re=ason te interfere with the imp

o»fmq_
Hewsvar, the Appellate Autherity bhed taktn
& —Jc.z}; G:vtcl Giraawasbomeds
Conslémratlam uﬁﬁ:htéhmadiflﬁa the punishmeat of wi

Orders,

ef eRe iwcrement te twe y®ars tm that af osae y=2ar,

Lgned
;Lmts
thhelding

The .

Appellate Autherity had takﬂn/lnaient view in the matter

and own geling thrasugh the Appellate Orﬁag it carnet

=aid that it is eet & Sprmakimg Ordesr, Heuce, we ii

regsens to imterfere with the impugred Orders.

11, Ia view of the abeva,‘tha OA 1Is dismissed. leay

the parties te b2ar thelr ows cests,

Hewavar, the absve dismissasl will set stend iQ
the way of the &pplicaat ta file & Review Applicati

if prmvide@/far under the rules in accerdamce with

/Lg)"M/\/\/—)
L s a8

(8.5+7ET PAREMESHWAR) (R . RANGARAJAN)
MEMBER (JUDL) MEMBER ( ADMN)
N DATED :7th day ef Decembsr, 1998
--------------- ’---.—-.—.——-.—---ﬂ—q—--ﬁ
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‘ II COURT
TYPED BY CHECKED BY
COMPARED BY APPROVED BY

In fHE CERTRAL ADMINISTRATIVE TRIBUNAL
HYDERASAD BENCH HYDERABAD

THE HON'BLE SHRI R.RANGARAJAN : M(A)

-AND

n THE HON'BLE SHRI B.S.JAI PRRHMES%A? :
. M{J

DATED.: “T’"lL.’ﬂ g .

ORDER/ 3HBEMENT

in

oA, No'.-ﬁ 1ol 96

ADMITTED AND INTERIN DIRECTIONS ISSUED

ALLOYED

DISPONED OF WITH DIRECTIONS
_DFSMISSED

DISNISSED AS WITHDRAWUN

GROERED/REJECTED

R AS TO CCSTS

SRR

| saEiAE per ey |
§ Bentol Administrative Tribunal
'} dyu | DESPATCH

‘18 DEC %%

MYDERABND BIENCH'






